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                      DATE OF HEARING/ DECISION   : 02 September, 2019  

             
ARCHANA WADHWA 

 The appeal is remanded. For order, see order of date 

in Excise Appeal No.70229 of 2018. 

(Dictated and Pronounced in open Court) 

 

 

        (Archana Wadhwa) 

 Member (Judicial) 
  

 
 

 
              (Anil G. Shakkarwar) 

                                                              Member (Technical) 
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